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SUFPLEMENTARY DEMANDS FOR
GRANTS (NAGALAND), 1974.78

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Sir, T
beg to present a statement showing
Supplementary Demands for Grants
in respect of the State of Nagaland
for the year 1874-75,

—

DISCUSSION RE. ATTEMPT ON

THE LIFE OF SHRI A. N, RAY,

CHIEF JUSTICE OF SUPREME
COURT OF INDIA—contd,

16.084 hrs.

SHRI S, M. BANERJEE (Kanpur):
8r, 1 hav only hree or four ques-
tions. First s, Sir, ] am told that
the traffic constable who has been
suspended was not on duty at all. A
wrong man has been suspended. His
name is Waheed Khan, This 15 one
thing. I would Like to know whether
it is true or not. Secondly, Sir, I
am told that the Chief Justice of
the Supreme Court, according to the
protocol which js observed, iz no
lesg than at least a Cabinet Minister.
But, he had no gunman. He had no
protection. Now, he has been given
s0 much protection that it 1s impossi-
ble for him to talk to his own rela-
tions. Sir, I would lkke to know
whether it is a fact that the Chief
Justice of this country....

MR. DEPUTY-SPEAKER: I hope
you would not bring in bed rooms
and all that,

SHRI N. K P, SALVE (Betul):
The saddest commentary is that the
man ran faster than the police.

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, the one was with-
out chappals and the other was wear-
ing heavy boots,

SHRI 8 M BANERJEE: The third
thing I would like to know is about
this. Generally what happens when
such a dignitary goes out is that if
it is not so hot, always the windows
are up. In this case, all the glass
windows were down. Who did i,
whether Chief Justice Ray's son or
driver? That was why somebody could
throw something into the car, During
these three days the police have n-
vestigated only one thing. The
greatest revealatior is that the two
hand grenades were covered with only
Bengalj newspapers. 1 was surprised
at this Without entering into poli-
tics, I would like to say this, This 1s
a serious thing, Let the police tale
action. In the heart of the city under
the nose of authority, two grenades
were thrown at the Chief Justice Also
it is a sad commentary on our De-
fence that they did not explode This
is another thing that needs looking
into ag ta why both did not explode

The fourth thing is that in the
ordnance depots in respect of such
things, the instructions are that they
should by broken to pieces and then
sold in auction. Shri Reghu Ramaizh
was Defence Minister. He knows.

MR. DEPUTY-SPEAKER: Minis-
ter of Defence Production.

SHRI 8. M. BANERJEE: Whether
it is In Kanpur or in any of the units...
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MR. DEPUTY.SPEAKER: ] am
afraid you are begging the question.

SHRI B, M. BANERJEE: It was
stopped during Shri Krishna Menon’s
time. Now it should be stopped.
Otherwise, other men can have it,

These are three or four questions
which 1 hope the hon. Minister will
reply to.

MR. DEPUTY-SPEAKER; With the
consent of hon. Members, shall I call
the hon. Home Minister?

SOME HON, MEMBERS: Yes,

THE MINISTER OF HCME AF-
TAIRS (SHRI K. BRAHMANANDA
REDDY.): As rightly observed by you,
Sir, the discussion was not confined to
the matter at issue but went far be-
yond into other matters not strictly
pertaining to it. I should like to take
the cue from you and not make a long
speech but finish it in a few minutes.

This attack on the learned Chiet
Justice of India is a matter for uni-
versal condemnation. I am gorry that
during the debate in some of the
speeches, though apparently there was
condemnation of the attack, there was
an under-current, a tone, which de-
tracted from the severity of the crime.
This, in my opinion, 1s unfortunate.

My submission to the hon. Members
opposite who have raised the issue is
this. There was security for not only
the Chiet Justice of India but also
other Judges of the Supreme Court,
with a complement of about one hesd
tonstable and four other comstables at
the residence. But for some years it
Wwas on the advice of the Bupreme
Court itself that the personal security
guard for the Chiet Justice and other

} Judges was not given. Now the perso-
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SHRI 5. M, BANERJEE: There
should be somebody there. Why
should he always go with his son,

without a gunman?

SHRI K. BRAHMANANDA RED-
DY; One other matter which caused
me sorrow was the attempt by Mr.
Samar Guha and Mr, Bosu; in the
words of Mr. Bosu ‘It was a planted
operation, from the mouth of some
other person ‘it was a stage-managed
affair’, and from the mouth of Samar
Guha ‘thege things are purposely done
to divert the attention of the people
from the burning problems of the day'.
I am only sorry; I should like to say
that these are in the realm of fantasy

or they are freaks of their own ima-
gination,

SHRI SAMAR GUHA (Contai);
My imagination will be cleared if you
kindly tell us: what is the Research
and Analysis Wing, what is its objec-
tive and what is its function-and pro-
gramme and how much money s
allocated to its budget

SHRI K. BRAHMANANDA RED-
DY: As usual Shri Bosu went off the
rails. He talked gbout matters which
are neither directly nor indirectly
connected in any way with the matter
under discussion., You are aware of
the persistent efforts made by Opposi-
tion friends on the floor of Parlia-
ment and g section of the Press at
character assassination and the in-
creasing attempts that are being made
here and outside to shatter the confi-
dence and the credibility of the peo-
ple in the efficacy of parliamentary
system of democracy and our ability
to improve the lot of our people. It
is a matter which everyone of us
should consider. This is in my epinion
contributing greatly to this kind of
hatred and is leading to an atmosphere
of violence. It may be partly true;
there may be frustration among edu-
cated youth because they are not get-
ting adequate opportunities of em-
ployment. It is not a new pheno-
menon, It should be the effort of
every cne of us, especially Members
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of Parliament to find out ways and
meang to see how best these educated
people could be betler employed.
Instead they are creating this kind
of atmosphere and a feeling in the
minds of impressionable young
men of disappontment and  dis-
enchantment in the present day Gov-
ernment and 1ts policies and  pro-
grammes and that is certainly another
contributory factor .-n my opmion
which is spreading this cult of hatered.

It is very difficult just now to say
whether the event at Samastipur and
later at Allahabad and recently in
Delhi, here, are sporadic or a link-up
or a political conspirucy or the in-
fluence of agencieg either outside or
inside. This is a8 matter which in-
vestigation alone can reveal and I do
not want to hazard at this stage any
guess or thake any complaint agamnst
any particular individual or indivi-
duals. Therefore, I do not like to
go into the melits of the other por-
tions of the speech of Mr. Guha where
he has tried to say that J. P, 18 a gifl
of God, I have no quarrel with him.
The matter of prase is his own con-
cern.

SHRI SAMAR GUHA: It is the
concern of the people. That ig why
milliong and mullions of people are
hearing him.

SHRI K, BRAHAMANANDA RED-
DY: Mr. Guha must be modest enough
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of our system here, the system of de-
mocracy that 1s prevailing here,

My submission is thig that this Is
the result of increasing recourse to
extra-Parliamentary methods and mass
agitations with violence. One may
profess nonviolence, peaceful methods
and all that, many have said so before
and many say so even now, but it
is obvious to anyone, even to a man
in the street that these things cer-
tainly lead to wiolence which is un-
desirable and that it should be con-
demned by every section of the House
if they believe in democracy. (Inter-
ruptions).

For instance, if any accident o
anything happens on the road, imme-
diately, and sometimes even before
the accident has happened probabl.
some stories are mnvented to say that
so and so is responsible, Some thing:
have been said about Ramanathan's
case, but it has now been investigated
and the culprit and the driver have
been found out. In the case of Mi
Chopra who unfortunately met with
an accident, in & very accidental way
I should say, also it has been said
that this was done by design, by
calculation ete. What does this mean?
After all, people in this country dre
either on the roads or elsewhere, but
if some unfortunate accident happens
and immediately you connect it with
some political motive and invent 2
story and put it across and then try
to divert people's attention and mis-

lead the people....

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): The Home Minister re-
ferred to the accident which led to
the death of tie Customs Commis-
sioner, Mr, Chopra. Has the investi-
gation been completed?

SHRI K. BRAHAMANANDA RED-
DY: Not yet.

SHRI ATAL BIHARI VAJPAYEE:
Then how can you say it was an accl-
dent?

SHR! K. BRAHMANANDA RED-
DY: Ramanathan’s case hag been in-
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vestigated and it is in the final stages,
where on account of a broken piece
of the wind-screen the matter came
to light, Mr. Chopra’s case is being
investigated. Why not wait till the
result of the investigation is known?
Within a few hourg after an offence
is committed, you come out with some
gtory which wil give a different 1m-
pression to the public. The humble
request I want to make to hon. Mem-
bers is that in matters where a crime
is involved, allow some time and wat
till the investigstions are completed.
Something has been said about hand-
grenades.
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SHRI K. BRAHMANANDA RED-
DY: Live handgrenades were thrown,
but providentially the fuse of the
detonator did not ignite. It was a
providential escape,
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SHRI K. BRAHMANANDA RED-
DY: Some conclusions were attemp-
ted to be drawn from the fact that
two detonators were thrown and none

of them exploded; therefore, they
were planted there.
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SHRI K BRAHMANANDA
REDDY: I am not very much sur-

Prised at the sudden ejaculations of
my friend Shri Janeswar Mishra,

“I;N HON, MEMBER: Ajnanes-

RP?‘F‘I B BRAHMANANDA
DY: I do not want to say that.

MR, .
tong &wwrm Ejacula-

Stat. Resl, Re. 342
Disapp. of Press Council
2nd Amdt) Ord, 1974 & Bill

SHRI K BRAHMANANDA
REDDY: So far as Samastipur inci-
dent 1s concerned, it was a difficult
job. The CBI have undertaken &
very difficult task, I hope they are in
the final stages of their investigation
and probably they will take further
steps to put the matter before a court
of law. Ewven about this attack on
the Chief Justice, police have got
some useful clues and they are work-
ing on them. I hope ere long it will
be possible for the police to book the
real culprit.

SHRI S M. BANERJEE: After how
many incidents?

SHRI K. BRAHMANANDA
REDDY: I welcome your rumour,
but there is a place for it So far as
the constable is concerned, it is the
constable on duty who has been sus-
pended, not an old man who was
brought and suspended.

SHRI S M BANERJEE: A man
who was not on duty has been sus-
pended.

SHRI K. BRAHMANANDA
REDDY: If eall of us want this cult
of hatred or atmosphere of hatred not
to spread in this country leading to
sporadic violence or conspiracies, it
should be our effort to create more
confidence in the functioning of our
system and in the fact that we will
be able to deliver the goods through
this system.

16.30 hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF THE PRESS
COUNCIL (SECOND AMENDMENT)
ORDINANCE 1974 AND FPRESS
COUNCIL (AMENDMENT) BILL
—oontd.

MR. DEPUTY-SPEAKER: We re-
sume discussion on the Statutory Re-
solution of Dr. Laxminarayan Pan-
deya to disapprove the Press Council
(Second Amendment) Ordinance and
the Bil} of Shri Gujral Dr. Pandeya
is to continue his speech.



